
MINUI'tiS 0F NORMS COMMITI'EE (NC-7) OF
'Pt-AF]-lC & RUIIBt,R PRoDtJ(ITS'

iMI-:El lN(i No. I l/AMt6
HRLD ON 18.06.2015

ulNDF.R CHA IRMANSI IIP Ol-'

DR. L.B. SINGHAL' ADDITIONAL DGFT

OMMITTEE (NC-7) dcaling with 'Chapt€r 39 and

he Chairrnanship of Dr. L.B. Singhal' Addl. DGFT'

rs attended the Meeting:

tl
2)
3)

2. 'l hc (lommittce conllrmfd Minutcs of NC Mecting Nos. l0/AMl6 held on

i. 'lhe Committee. afier deliberzltions. approveti fbllowing cases and Rl,A ooncerned shall take

conscqucntial action as pet Forcign'l'ra{e Policy/Procedures:

I r.06.2015.

MANUAL CASES

of Export Product to read as "Articles made out of
ultilayer Film i.e. Tarpaulins, Covcrs" against Advance

Authorization No. 0J 0792183 dated 09.01.2015

Case No. A-58

Amendmcnt in thc
Cross Laminated

. t,ic. No. IIRLA F No

.l t07e:781 dated 0q.0 t.20 r5 ll0 r,ql/ 160/00680/AM I 5

l/87 162/0001 5/AM l6/DES-VII

NC No.: I l/AM l6
Dated:18.06.2015

Decision: A copy of Repr.eselrtation of llrm was fbrwarded to D/o C&PC on 05.05 2015.

Howevel.. l-echrrical Authority of D/b C&PC requesled to agarn firrnish a copy of Reprcsentation of firm

to them. llence. the Committee de{ide<l to again fbrward a copy of Reprcsentation to D/o C&PC for

want of their commettts. 
\



| /87/050/004 | 9/AM | 4/DES-Vt I

NC No.: I l/AM 16

Dated: | 8.06.2015 10761263 dated I t2.20t3

I t87/O50/O042U AM | 4/DES-Vrr

10761253 dared l 0/AM l4
NC No.: I l/AM l6
Dated; | 8.06.2015

a

Decision:
reply, a copy
D/o C&PC.

Fixation of adhoc
0310761263 dated 10.

In response
of which

tO D/L
was fi

Deferred for two weeks.

Request: Fixation of adhoc
0310761253 dated 10.

Decision: In resoonse to D/I-
reply, a copy of which was
D/o C&PC.

Deferred for two weeks.

rms tn respect of Advance Authorization No.
l3

1.2014 issued by D/o C&PC, the firrn had submitted its
D/o C&PC on I I .03.20 | 5. Comments awaited from

respect of Advance Authorization

1.11.2014 issued by D/o C&PC, the firm had submitted its
to D/o C&PC on I | .03.201 5. Comments awaited from

(-tt-



o

Case No. A-61 INTERNATIONAL
LTD.

CONVEYORS HQ F. No.
0 1 /87 I 050/00422/ AM I 4/DES-VI I

Status:

Deferred
&=

NC No.: I l/AM 16

Dated: 1E.06.2015

Adv. Lic. No.
0310761260 dated lC 12.2013

RLA F. No.
03 /94 I 040 / 00't 3 I / AM | 4

Request: Fixation of adhoc
0310761260 dated 10.12.20

Decision: ln response to D/L date

reply, a copy of which was forward
D/o C&PC.

Def'erred for two weeks.

in respect of Advance Authorization No.

I l.l 1.2014 issued by D/o C&PC, the finn had submitted its
to D/o C&PC on I 1.03.2015. Comments awaited from

v

Case No. 4-62 RAPID ENGINEE
LTD.

TING CO. PVT HQ F. No
01 I 8't t050t 006021 AM09/DES-VI I

Statusl
Approved

\E-
NC No.:lllAMl6
Dated:18.06.2015

Adv. Lic. No.
1510233178 dated 2l .12.2008

RLA F. No.
05/24l040/005 80/AM09

Request: Enhancement in the quantity
Authorization No. 0510233 l 7[

Decision: As per the written commi
PC.ll dated I 1.06.2015, the Committee
Dioxide (Rulile) to read as 0.09 | 5 kg/k1

rf Import Item No. 5 - Titanium Dioxide (Rutile) against Advance
d1.2J.t2.2008 

{

nts furnished by D/o C&PC vide their OM No. 46011ll7l20ll- |,r'
decided to amend the quantity of Import ltem No. 5 - Titanium I

ofthe export product.

Case No. A-63 INDIA GLYCOLS LrD. 

-_ltHd 
R N' llsratus, ll A,

ll0l/83i050/0t246/4Mo8/pES-vll llDeferred ll --
NC No.: I UAM 16

Dated:18.06.2015
Fd"'I-t"Jl"
105 10209638 dated 2 .09.200'7

Request: Amendment in the descripti
27.09.2007 for redemption
issued on repeat basis under

Decision: A copy of Representat
awaited from D/o C&PC.

of Export againsl Advance Authorization No, 0510209638 dated

their Advance Authorization No. 0510270903 dated 19.08.2010

ra 4.7.1 of HBP Vol. I.

has been forwarded to D/o C&PC on 27.01.2015. Comments

Lz'tI
I

Deferred for two



ELIOS PACKAG
| /87/050/00223t4M r4lDES-Vl I

100953E2 dared | 5 7/24/040/00542/ AMt3
NC No.:l l/AM16
Dated:18.06.2015

UTOMOTIVE MANUFACTTJRERS ASSOCIATION (ATMA

F. No. 0l/87l162/ 153/AM I4lDRS-VIINC No.: I l/AM 16

Dated:1E.06.2015

MANUFACTURERS ASSOCIATION (ATMA

/AM Is/DES-VIIF.No 0l/87/162/NC No.: I l/AM 16

Dated: | 8.06.2015

Request: Fixation ofadhoc norms in of Advance Authorization No. 0710095382 dated 15.05.2013

Comments awaited
copy of representati
from D/o C&PC.

of firm has been forwarded to D/o C&PC on 05.01.2015.

Deferred for three weeks.

Request: Amendment in the of Import Item No. 6 of SION A - 1663;
lmport ltem No. 4 of Sl A-1722 and SION A-1665 (Rubber Products)

Decision: Technical ReDresentati of DIPP present in the meeting informed that in response to
Comments awaited from DIPP.their D/L, ATMA has furnished the req ite reply.

Deferred for three weeks.

Request: Allow quantity lmport Item No. l0 (Miscellaneous Chemicals)
for export product "All Types SteelunderSIONA-1 (Rubber Products)

Truck Radial Tyres (Tube t

Decision: Technical Reoresentati of DIPP present in the meeting informed that in response to
Comments awaited from DIPP.their D/L, A'IMA has furnished the req ite reply.

Y

Deferred for three weeks.



o

Request: Enhancement in the quantity of Import Items allowed by NC against Advance Authorization
l4No. 0510384978 dated

Decision: A copy of representat of firm has been forwarded to D/o C&PC on 03.02.2015.
Comments awaited tiom D/o C&PC.

Deferred fbr two weeks.

Request: Allowing the same quan for Import ltems against Advance Authorization No.
Advance Authorization No.0810129718 dated 14. 14 as given by NC against

0E10093728 dated 04. I 1.20

Decision: As per the written furnished by the D/o C&PC vide their OM No.
4601 ll | | l/2008-PC-ll dated I 7.04.201 the Committee decided to revise adhoc norms as under:

WAGE LAINA
t/87/050/000 | 8/AM | 5/DES-VIl

Case No. 4-67

10384978 dated 25

NC No.: I l/AM l6
Dated:18.06.2015

I /87/050/00547/AM I 4/DES-Vt I

58/AM t410129718 dated
NC No.: I l/AM 16
Dated:18.06.2015

IMPORT ITEM

l. HDPI: woven labrics unlaminatedLaminated P lastic
Sheetings net eyelets 0.506 kg2. LDPE Granules

3.

4.

Titanium Dioxide

Colour Pigmcnt 0.5985 kg

6. U.V. Stabilizer 0.0047 kg

7. Aluminium eyelets gorments sets

as per Policy / Procedures.RLA may take consequential



AG E LAINA
I t87 /050/o0465 | AM I 4IDES-VIl

NC No. I l/AM 16

Da(ed:18.06.2015 10376612 dated 20 4/040/oo394t AMtO

Case No. A-?0

I /8 7/050/00465/A M t2lDES- V II
NC No.: I l/AM l6
Dated:16.06.2015 3 10685682 dared 12.03

Rt,A l.'. No.

Case No. A-71

| / 84/050/00266/ ANt I 2/DES-Vt I

NC No.:l l/AMl6
Dated: I1.06.2015 ll10026061 dated 02 I I ll l|/24/040t0004|AMt2

Decision: A copy of representati
Comments awaited from D/o C&PC.

Deferred fbr two weeks.

Request: Inclusion of lmport Item N 9 - HDPE (Packing Material) teft out by NC against
Advance Authorization No. I 0685682 da.ed 12.O2.2O12

of firm has been fbrwarded to D/o C&PC on 03.02.2015_

Deferred for two weeks.

Request: Enhancement in the quantity
0510376612 dated 20.01.2014

Decision: A copy of representation
Comments awaited fiom D/o C&PC.

Request: Amendment in the descri
1 1 10026061 dated 02.11.201 I

Decision: A copy of representation
Comments awaited from D/o C&PC.

Import lt€m allowed by NC against Advance Authorization No.

of firm has been forwarded to D/o C&PC on 03.02.20 | 5.

of Export Product against

been lorwarded toof firm has

Y

Advance Authorization No.

D/o C&PC on | 8.05.2015.

Deferred for two weeks.



L"-Dl-JSTRY

Meet No/Date: ll/87-
ALC t/20 | 5

t8.06.20t5

iStatus:
:Deferr€d

ioir"i
Date: l8 06.2015

:Ov2(
case No.:9/7/87-A LC l/2014

HQ Filc 0l/87/050/00028/AM I5/

Decision: A D/L No. 4601116

lhis nas lblloued h1 Rcrninders
l5 days time for subrnission of infbr
dated 21.04.2015 rcquested to grant
accepted. Now. the tlrm vide its e-r
tirne l'trr suhrnission ol' inlbrmation
grant thcm l5 days time for submissi

RLA File :05/24l040/00492tr'M14/ I-ic NolDat
26.03 2014

,M l4l I-ic NolDate:0510382815

l4-l)C.ll dated 12.08.2014 was issued by D/o C&PC to firm
DGFT on 08.09.2014 and I 8. I | .2014 (Final Reminder) giving
ion. In resoonsc to abovc D/I,. earlier the firm vide its e-rnail

ern l5 days tirne to submit their reply which the Committee
il dated 17.06.20l5 has again requested to grant them l5 days

e Committec considcred the request of flrrn and decided to
of information.

Case No.:32142187- A,LC | /2Ol 4 :POLYGEN'fA
IES LTI)

MeetNo/Date:ll/87-
ALC l/20 r,s

| 8.06.20 | 5

<t^

Decision: A D/1. No. 4601111212015-PC.ll dated 06.04.2015 was issued by D/o C&PC to llrrn. i

15.05.2015 giving l5 days time fbr submission of

)

tlQ File :01 /87/050/00373/AM | 5/ RLA File :03/95/040lOO2l3/ ANl l5/ Lic.No/Date:0-] 10789866

30.09.20t4

15.05.2015 giving l5 days time fbr submission ot

'l A Meet No/Date:l 1187- Status:
Al.Cl l/20 |5 Delerred
| 8.06.201 5

2l5lAMI5/ I-ic.No/Date:0310789868 Deler
30.09.2014 Date:02.07.2015

04.02.2015 was issued by D/o C&PC to firm This

was fbllowcd by Reminder from DGFT on 30.04.2015 giving l5 days time for submission of
infbrmation. Reply awaited from the Xirm.

Defer
Date:02.07.20 | 5



Case No. :36/42l87- A,l,C. | /201 4

Casc

4
PC-I

HQ File

5 b""irion
'l'his was
infbrmati
days timr
to grant t

HQ File :0 li871050/00377/AM | 5/

Decision: As per the written cor

re:THE DIIARAMSI ll4eet No/Date: t li8i- Status:
I CHEMICAL CO L'l'D iALCI/2015 Approved

| 8.06.201 5

:o.i9i oqo 00557 A\fl5 Lic.No Dale:0.r10789918
101.10.2014

f'urnished by D/o C&PC vide their OM No. 4601 ll8l20l5-

us:

rred

r_
'09.07.20l5 l

3 to tirm. '

nission of
t them 15

d decided 
l

i
I

KIPGEN
eneral
Foreign Trad-.
e & Industrv
f lndia
i Delhi- 11

t

6-

u

I dated 0 | .06.20 | 5. the Comm approved lollowing adhoc norms:

EXPORT ITEM QTY IMPORT ITEM QTY
Silicone Sullate lkg B 1B CM 40 (Octamethylcy Clotetra Siloxane) 0.72s kg

RLA may take consequential a :tion as per Policy / Procedures.

No.:10/36/87-ALCI/2014 PartyNt
PVT.LT

le :01/87/050/003 l9lAM l5/ RLA Fil

rion: A D/L No. 4601l/37121
was followed by Reminder fron
mation. Now, the firm vide its
time for submission of informati
rnt them | 5 days time for submrs

rre:VINYL I'tJBl:lS Hleet Nolbate,i irt1- Status:
) , ALCI l/201 5 Deferred

'18.06.20t5

:05/)4n40/0027 2t AM l5r Lic.No/Dare:oy O- l-t D.jfer
t22.10.2014 Date.09.07.

l4-PC.ll dated 09.01.2015 was issued by D/o C&PC to I
DGFT on 20.02.2015 giving l5 days time fbr submissio
-mail dated 17.06.2015 has again requested to grant then
)n The Committee considered the request of firm and dec
ion of information.

SEIKHOMANG KIPGE
Ov Director General

Direc{oraie General of Foreign
l\ilinistry of Commerce & Ind

Government of lndia
Udyog Bhawan, N i Delh



Casc No.:5/38/E?-ALCI /20t 4

l1Q Irile r0 l/87/05{)/00340/A M t5/

o

e:NEX(iEN Meet No/Darc: lll87-
POI,YM I]RS PVI', L'fD ALCI/20I5

| 8.06.201 5

:05/24/040/003t2tAM | 5/ lt_ic.No/Dare:051 039 |

05.I t.2014

-PC.ll dited 1 1.06.2015 uas issued by
e a Rcrnindcr to firm giving l5 days ti

Sta(us: /-)Deferred ('/t
\

rDef-er

Date: 16.07.20 | 5

Y

865

D/o
mc

caFC to ftm. fl
for submission of

Case No.:24l42l87-A l,C l/2014 pany N{me:WACKER Mcet No/Datc: | 1,,8?- Srarus:
ME'TRqARK CFIEMICAI,S PVT AL('I/20I5 :DEI'ErrEd
LTD. I8.06.20ts

HQfrlc:01'87/050/00J05/AMl5 Rt AFilp:011141040/00t(?A\4ls/ t.ic.No/Dare:0:t0205t42 Dcler
I | .l 1.20 t4 Date 16.07.2015

8 Decision: A D/L No. 46011l7lnqj4-PC.ll dared 02.03.2015 was issued by D/o c&pc to firm.
30.04.2015 giving l5 days rirne lor submission of

firm. Hence, the Committee decided to issue
rnish reply. In case the reply is not received within

nstrained to re.iect the case with direction to firm to
cgu larization of the licence.

Case No.: l6145/87- A,l,Cl/2014 Party Na]mc:EASTMAN Mcct No/Datc: I l,/87- Status:
RECl.AlvtAl'IONS AL(l l/20 l 5 Defe rred

t8.06.201s

HQ Filc:01/87/050/00416/AMl5/ Rt.A Filf :30/241040/0003 8/AM | 5/ t.rc.No/Darc:t010t03249 Defer

Decision: A D/L No. 234120r5-+Sw dated 04.03 20r51'":i:::, uy unn," J;:l?':1j;:
followed by Rern inder frorn DG [r'l- on I 5.05.20 | 5 giving | 5 days time for subm ission of information.
Reply awaited fiom the firm.

SEIKHOMANG KIPGEN
Dy. Director General

ign Trad:r
n0usrry
a

UCyog Bhavian, N / Delhj-11



a
IO

Case No.: l/J8/87-A LCI/2014

HQ File r0l/87/050/00316/AM l5/

Party N :VISEN INDTJS'IRIES Meet No/Date:l l/87-
I,IMII'E

IILA Fi

ALC]/20I5
r806.20t5

Status:
Deferred

Defer
Date:02.07.201 5

tO3 /9 5 /010/00622/ AM I 5/ [.ic.No/Dale:03 t 079 I 636
03 12 2014

05-PC.ll dated 08.04.20 I 5 was issued by D/o
DGFT on 15.05.2015 giving l5 days time for

rm

C&PC to firm.
submission of

HQ Filc :0l/87/050/00452,/AM l5/ Rl.A

Decision: A D/L No. 1l5ll20l5-
followed by Reminder fiom DGli'f on
Reply awaited fionr the firm.

Meet No/Dare:t t/87- isi"iu",
IALC l/2015 tDeferrcd
'18.06 2015

:03/94/040/00'138/AM | 5/ I-ic.No/Date:03 | 079 | 999 ,Defer

t5_12_20t4 Dare:02 07.20 t5

SW dated 26.03.2015 was issued by DIPP to firm. This wasi
15.05.2015 giving l5 days time for submission of infbrmation. 

I \

Casc No. :2/50/87-Al,Cl /2Ol 1 Pany N
L1'D,,

t2 HQ lrile:01/8'7/050/004651AM15/ Rt,A Fi

Decision: A copy ol' applicarion
awaited liom D/o C&PC.

Case No.:l/3/87-A'LCI/2015

1j rHQ Filc :0 l/87/050/0000 l/AM I 6/ Rl.A Fj

Decision: A copy of application
awaited fiom D/o C&PC.

:22/24/040/00083/AMl5/ LicNo/Datc:2210(ll5196 O"fii
26.02.2015 Dalc:02.07.2015

:DEV RESINS l,VT. Meet r,\o/Date l l/87-
ALCI/20I5
I 8.06 2015

,Status:

Dcferred

been fbrwarded 1o D/o C&PC on 06.05.2015. Comments

:3 l/83/040/0025ti/AM | 5/ Lic No/Darc:3 I I 00(15375 bef'er
06 04.2015 tDate.02.07 .20 t 5

been tbrwarded to D/o C&PC on 06.05.20 I 5. Comments

SEIKHOMANG KIPGEN
Oy. Director General

Diredorate General of Foreign Trade
Ministrv of Commerce & Industrv

6overnment of lndia
Udyog Bhawan, N i Delhi-11

\



a
ll

Case No.:l/l l/87-A LCI/2015 OHINOOR

r and all participants.

Pady I
PVT L

Status:
Deferred

14 HQ File :01/87/050/00097/AM l6l RLA Fi

, Decision: The Committee noted

decided to call tbr application from

Meetins ended with thanks to

JDefer
Date:16.07.2015

that the application is still awaited from RLA. Hence, it was

and firm for further consideration of the case.


